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Government of Chhattisgarh,

Law and Legislative Affairs Department
D.K.S. Bhawan, Mantralaya, Raipur‘C‘hhattisgarh

NOTIFICATION
'

‘

‘

Raipur, dated 1.7.2010

.

F.No 610393 “No /XXI-B/C.G;/10 In exercise of the powers conferred
by section 3 of the Family CourtsAct, 1984 (No. 66 of 1984), the State

Government, in consultation withgthe High Court ofVChhattisgarh, here by -

Amakes following further amendment in department notification No.

1507/D—359/XXI-B/C.G./05 dated 2005 (as amended Vide department
notification No.7169/F-2157/XXIé 'CG/OS dated 6.9.2005, notification

No.5813/D—2084/XXI—B/Cfi/07 d d:9fi{7.2007, notification No.6912/D-
2339/XXI-B/C.G./07 dated 8. 2007; and notification No.9511/D-

30207XXI-B/C.G.08 dated 4.102008) and order that instead ’

of
I Additional Principal Judge, Family Court, Durg , now the Principal
Judge, Family COurt, Durg, Shall-how additional sittingat Bemetara, for 'a
week in the forth week of every month.
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